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ANDHRA PRADESH MUNICIPAL LAWS AND THE ANDHRA
PRADESH URBAN AREAS ( DEVELOPMENT)} (AMEND-
MENT ) ACT, 1972.

ACT NO. 7 DF 1992
[13th April, 1992 1.

- An Act further to Amend the Hyderabad Municipal Corporations Act,
1955, the Andhra Pradesh Municipalities Act, 1965 and the Andhra
Pradesh Urban Areas t Development ) Act, 1975,

Be it enacted by the Legislative Assembly of the State of Andhra
Pradesh in the Forty third Year of the Republic of India as follows :-

1. Short title and commencement. (1 )} This Act may be called the
Andhra Pradesh Municipal Laws and the Andhea Pradesh Urban
Areas (Development) (  Amendment) Act, 1992,

{2) It shalt be deemed to have come into force on the 6th Janoary

2. Amendment of Act TI of 1954. In the Hyderabad Muncipal

Corporations Act, 1755,

(1) in section 2, after clause (4), the following clause shallbe
lnserted, namely :

“(4-2) Central Act 331 of 1954, “ceiling limit’ means the ceiling
limit 28 specified in section 4 of the Urban Land (lemg and Regula-
tion) Act., 1976

(b) in section 388, alter the words “along with such mnotice®
the words “furnish a copy of the title deed of the [and duly attested by
a Gazetted Officer of the Government to gether with an urban land
ceiling clearance certificale casc in the extent of land exceeds the
ceiling limit and if it does not cxcceds the ceiling limit an  affidavit
declaring that the total extent of land held by such holder, hisor her
spo use and ummarries minor children does not cxeced the ceiling limit
shall De inserted

*Received the assent of the Governor o the 13th April 1972 For Siateme}
of Objecls and Reuasons Please See \he Awfive Prodesh  Guacenre, EXtraurdinacy
dated the 23rd March 1972. Part IV-A at Page No 7
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{c} inssciion 429, in sub-szction (1), after cuause (a), the follow-
ing shall bz inszeted. nameiy :-

“(an)y acapy ol thatitle d:ed of the land’ duly attested by a
Gazetied Offiz:rol th Government togzthzr with an urban land ceiling
clearande cariificite an or ax the case may bz an  affidavit referred to In
sect'on 388",

). Amendment of Act 6 of 1965, In the Andhra Pradesh Munici-
palitics  Aci, 1943

(a) in scction 2, after clause (?) the lollo wing clausc shall be
ns:rted. namsly :

“(Ta) Central Act 33 of 1976 ccilin:{ limit> m:ans the eciling
i mit as speifizd § m s:ction 4 of the Urban Land (Cellm and Regula-
g oy Act, 1976:

. ih f{b) in section ~---184, in sub-sestion (4) afexr olause (iv),
ollwing shall b> added, namely -

(v) =2 copy of the title dexd of the lund duly attested by a
Gazetted Officer of the Governmsant together with an urban land ceiling
cleavance ceriifivate, in case the extant of land exzeeds thz ceiling limit
and if it does not exszed the ciiling limit an affidavit declaring that the
total extent of-land held by such holdar, his o har spouse uad  un-
married otinor children daes not exceed the ceiling Lmit are furnished”,

(¢} in scction 185 ,
(i) in sub-seciian (l) afcer clauv (d) the fcol'cu'n.qnILT shall b®
added, namely :

(e) a copy of the title deed of the fund duly attested by a
Gazctted Officer of the Government together with an urban Iand ceiling;
clearance certificatz, or as the case may b2 an affidavit, referred to in,
section 184.%;

(i) in sub-section (4), after clause (i). the following shall be
added, namzly — A

“(v) ifacopyof the title dzed ofthe land attested bya
Gazelted Officer of th: Government togeth.: with an urban land eeiling:
-clrarance certificate, or as the ¢ise may be, an affidavit referred to in
sation L34 veeani Tardshad asesgdced unl e sub--saction (1) thereof.?

J. No. 1056—4
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(d) in section 209, in sub-scction (1), after clause (by. the
following shall be added, namely :—

"(cY acopyolthe tithe deed of the land duly attested by a
Gazetted Officer of thy Government  tosgether with an  urbaa [land
ceiling clearance certificate, or as the case may be, an  affidavit
referved to in section 1847

{c) inscction 215, initem (4)  after the words  that any
itformation® , the words "or a copy of the title deed of the land
duly attested by a Gazetted Officer of the Gavernment to gether with
an urban land ceiling clearance certtificate, or as the case may be,
an affidavit referred to in scetion 184 arc not furnished™,  shail be-
inserted. '

4. (Amendment of Act 1 af 1975.).-In the Andhira Pradesh Urbun Areas
Development)  Act, 1973, [in section 4, in sub-scction (2) after
the words  such fec as may be prescribed *°, the words and a copyo
the title deed of the land duly attested by a Gazetted Officer of the
Government together with an urban land ceiling clearance certificate
it the extent of the land exceeds the ceiling limit or an affidavit
ceclaring that the total extent of land held by such holder, his or her
spousc and unmirried minar children docs not cxceed the ceiling limi
shall be inserted.

5. Application of the Act to the Visakhapatnan and Vijayaivadal
Municipal 'Corpomrfons:—-'l'hc amendments made to the Hyderabad
Municipal Corporations  Act, 1955 by section 2 shail extend to and.
shall apply also to the Visakhapatnam and Vijyawadi Municipa)
Corporations.

6. Repeal of Ordingnee No. | of 1992. —The Andhra Pradesh
Municipal  Laws and thc  Andhra Pradesh Urban  Areas
((Decyelopment) {Amendmept}) Ordinzance, [972 is  hereby repealed
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